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Judgement

H.G. Ramesh, J. (Oral) - Petitioner is a Government servant. In this writ petition,
he has challenged the report of an Upa-Lokayukta dated .02.2016 communicated
to the competent authority namely, the State Government under Section 12(3) of
the Karnataka Lokayukta Act, 1984 he Act") recommending to hold a disciplinary
inquiry against the petitioner under the Karnataka Civil Services (Classification,
Control and Appeal) Rules, 1957 ('the Rules") in respect of the misconduct
alleged against him.

2. The petitioner has also challenged the order of the State Government dated
23.02.2016 passed pursuant to the aforesaid report in exercise of the power
under Rule 14-A(2)(a) of the Rules whereby it has entrusted the matter to an
Upa-Lokayukta to hold an inquiry against the petitioner as per Rule 11 of the
Rules in respect of the misconduct alleged against him.

3. We have heard learned Counsel for the petitioner and perused the record.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/mr-jayaprakash-k-appellant-hash-... Page 1 of 2



4. The report of the Upa-Lokayukta impugned herein cannot be said to be
without jurisdiction. The report impugned herein, by itself, does not affect any
legal right of the petitioner. Hence, the petitioner cannot be said to be aggrieved
of the report.

5. The competent authority namely, the State Government, on examining the
aforesaid report, has passed the impugned order dated 23.02.2016 entrusting
the matter to an Upa-Lokayukta as provided under Rule 14-A(2)(a) of the Rules
to hold an inquiry against the petitioner as per Rule 11 of the Rules in respect of
the misconduct alleged against him.

6. The aforesaid impugned order dated 23.02.2016 is in accordance with Rule 14-
A(2)(a) of the Rules. Hence, we find no ground warranting interference in the
matter in exercise of the extraordinary jurisdiction of this Court under Article 226
of the Constitution of India. It is also not appropriate to interfere in the matter at
this stage. It is proper for the petitioner to face the inquiry ordered by the State
Government in respect of the misconduct alleged against him. The writ petition is
devoid of merit and is accordingly dismissed.
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